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INTRODUCTION

I, the Chairman of the Committee on Government Assurances
having bcen authorised by the Committee to submit the Report on
their behalf, present this Twenty-Ninth Report of the Committee on
Government Assurances.

2. The Committee (1995-96) were constituted on February 4, 1995.

3. The Committce at thcir sittings held on October 20, 1994 and
Dccember 19, 1994 considered requests (vide Memoranda Nos. 102,
103, 104, 105 & 106) rcccived from the Ministrics’Departments of
the Government of India for dropping of pending assurances and
their decisions are containcd in this Report. At their sitting held on
May 29, 1995, thc Committce considercd and adoptcd the Draft -
Twenty-Ninth Rcport.

4. The Minutes of the aforesaid sittings of the Committee form part
of the rcport (Appendicces).

5. The conclusions/obscrvations of the Committce are containcd in
this Report.

New DEeLin; BASUDEB ACHARIA,

May 29, 1995 ‘ Chairman,
Committee on GOVC”!MC’" Assurances.
Jyaistha 8, 1917 (Saka)

(vii)



CHAPTER |

REPORT
(i) Consignment Tax

1.1 On April 21, 1989 thc following Starred Qucstion No. 686 given
notice of by Shri Uttam Rathod, MP, was addressed to the Minister of
Finance:—

*(a) whether at a recent conferenee at Delhi of Chicf Ministers of
Statcs a conscnsus was arrived at to introduce the consign-
ment tax system in respect of different commodities; and

(b) if so, the follow-up action bcing taken by Government in the
matter?”

1.2 The then Minister of State in the Ministry of Finance (Shri Ajit
Kumar Panja) gave the following reply:—

*(a) Yes, Sir.

(b) The States, Union Territorics and concerned Ministries/
Dcepartments of the Central Government have been addresscd
to indicate suggestions/views to formulate guidclines in the
matter of grant of exemptions from the levy of consignment
tax which the Central Government would do in consultation
with the States. For this purposc a Committce of some Chicf
Ministers is being constituted. Action is also in hand to draft
necessary legislation on consignment tax.”

1.3 During the coursc of supplementarics on the question, Shri Uttam
Rathod desircd to know the rate of the consignment tax and the time by
which the bill in this rcgard was cxpccted.

1.4 In reply the then Minister of Finance (Shri S.B. Chavan) gave the
following reply:—

“Sir, I have given a commitment that the Bill would be brought
forward in the Monsoon Scssion of this ycar.”

1.5 The above replics to part (b) of the question and supplementary
point raiscd on the question werce treated as an assurance and was required
1o be implemented by the Ministry of Finance by July 20, 1989 j.e. within
thrcc months of the date of the assurance given by the Minister.

1.6 On March 30, 1990, the following Unstarrcd Question No. 2973
given notice of by Sarvashri Pratap Rao Bhosle and Chitta Basu, MPs. was
addressed to the Minister of Financc:—

*(a) whether Government propose to levy consjgnment tax on
goods on transfer from one State to another;
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(b) if so, the details thereof; and
(c) if not, the reasons thercfor?”
1.7 The then Minister of Finance (Shri Madhu Dandavate) gave the

following reply:-
“(a) to (c): It is proposcd o consult the Chicf Ministers to take a

final vicw in thc matter.”

1.8 The above reply to the question was trcated as an assurance and was
required to be implemented by the Ministry of Finance by Junc 29, 1990
f.c. within threc months of the datc of the assurance given by the Minister.

1.9 On July 26, 1991, the follwing Starred Question No. 178 given notice
of by Shri Ratilal Kalidas Varma, M.P., was addrcsscd to the Minister of
Finance:-

“(a) whcther the Union government have any proposal under
considcration to bring forward a legislation for the levy of
consignment tax;

#

(b) if so, when and the broad details thercof;

(¢) whether the views cxpressed by some of State Governments
in this rcgard havc also been taken into consideration; and

(d) if not, the rcasons thcrcfor?”

1.10 The then Minister of Statc in thc Ministry of Finance (Shri
Rameshwar Thakur) gave the following reply:—
“(a) to (d): Somc proposals in this rcgard have been geccived. The
matter requires further consultations with States.”

1.11 The above reply to the question was trcated as an assurance and
was requircd to be implemented by the Ministry of Finance by October 25,
1991 i.c. within thrcc months of the date of assurnacc given by the
Minister.

1.12 The Ministry of Parliamentary Affairs vide their U.O. Note Nos.
XII/FIN(63)-SQ 686-LS/89, II fin(34) USQ 2973-LS/0 and Ufin(7)SQ
178-LS/91 dated Dcecember 2, 1993 forwarded the rcquest of the Ministry
of Finance to the Committcc on Government Assurances.

*...that the proposal to levy tax on inter-Statc Consignment of
goods (consignment tax) was discussed in the Inter-State Council
mecting ‘held on 10.10.1990. It was decided in the meeting to
discuss thc matter in the Conference of States’ Finance Ministers.
The matter was put up to the former Finance Minister who desired
to discuss thc samc first in an intcrnal meeting which was fixed for
18.2.91 and 9.3.91 but was postponed on cach occasion. The
matter was subscquently reviewed by the present Finance Minister
on 22.891. In vicw of the divergent opinions expressed by the
Union Ministrics’Dcepartments and the State Governments about
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the nature of transactions and the types of commodities to be
cxcmpted from the levy of the proposed consignment tax, the
national Institute of Public Finance and Policy was entrusted the
task of drafting the guidclines for exercising the concurrent power
of excmption by the Central Government and the State Govern-
mcents.

The Rcport of National Institute of Public Finance & Policy
was circulatcd to the State Governmeats and the concerned
Central Ministrics and Departments for their comments. The tax
Rcforms Committee hcaded by Dr. Raja J. Chclliah also made
ccrtain obscrvations in its Interim Rcport, which was sent to the
Chicf Ministcrs and Administrators of the States and Union
Territories respectively. The matter was thercafter discussed on
November 11, 1992 in mecting of Chicf Sccretarics of the States
and Union Territorics. The mecting which was also attendcd by
the representatives of the concerned Central Ministrics and in the
Sub-Committee meeting of the Inter-State Council held on Febur-
ary 11, 1993,

Rccently, the Hon'’ble Finance Minister has written to all the
Chicf Ministcrs of States and the concerned Governors/Lt. Gov-
ernors and Administrators of Union Territorics on July 16, 1993,
It has been stated in the Ictter that the conscnsus reached in the
mccting of the Chicf Ministers was not precise enough. Subse-
quent consultations with States had revcaled that there was
considcrable divergence of views as regards the rates of Consign-
ment Tax, the sharing of its proceeds and the general issues
rclating to concurrcnt cxcmptions. It was felt that it would be
difficult to bring forward a Bill for this purpose unless a consen-
sus was gencratcd on the key paramcters. Finance Minister has
mentioned that there was considerable room for rethinking on the
cntirc matter afresh so that there was no fragmentation of the
common markct in India. In this conncction, the question of
introducing a Value Added Tax (VAT) both at the Centre and in
the States in place of existing commodity taxes could also receive
consideration. Many dcveloped and developing countries in the
world including those with fcderal structures had alrcady switched
over to a Value Added Tax, (VAT) as it was recogniscd to be a
tax which had all the merits of simplicity, elasticity and flexibility.
The National Institute of Public Finance & Policy was preparing a
paper on VAT which was likcly to be rcady shortly. After this
paper is reccived, this matter would be reviewed in a meeting of
the Chicf Ministers and later in the National Decvelopment
Council.

In vicw of the position explained above, the assurance is not
likely to be fulfilled in the near future. It is, therefore, requested
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to kindly move the Committee on Government Assurances to drop
the assurance from the list of pending Assurances.”

1.13 The Committee considered the above rcquest of the Ministry of
Finance at their sitting held on January 5, 1994 and did not agree to drop
the subject matter. The Committee recorded the following observations in
their Twenticth Report (Paras 1.15 and 1.16) presented to the House on
April 22, 1994:-

“The Committee regret to note that even after a lapse of about
five years thc assurance given by the Minister of State in the
Ministry of Finance on April 21, 1989 for introduction of Consign-
ment Tax Systcm in respect of differcnt commoditics has not been
fulfilled inspite of the consensus arrived at the Conference of the
Chicf Ministers of Statcs held at Dclhi. The Committee also noted
that the commitment made by the Minister to bring forward a bill
for suitable legislation in the Monsoon Scssion of 1989 has also not
becn adhered to by the Government. On March 30, 1990 the
Minister of Finance in reply to a question (USQ No. 2973) had
informed the Housc that thc Chief Ministers of States were
proposcd to be consulted for a final view in thc matter. Again on
26 July, 1991 the Minister of Statc in the Ministry of Finance in
reply to another question (SQ No. 178) had informed the House
that some proposals had becn reccived but the matter required
further consultations with States. The Committec are aggricved to
notc that the Ministry of Finance instcad of making sinccre cfforts
to fulfil thc assurances has kcpt the issuc lingering on for the last
five years and has now approachcd the Committee to get rid of
these assuranccs by requesting to get them dropped for the simple
rcason that it would be difficult to bring forward a bill because the
conscnsus rcached in the mecting of the Chicf Ministers was not
precise enough and the subscqucnt consultations with States
revcaled that therc was considerable divergence of vicws in regard
to the rates of consignment tax, the sharing of its procceds and
general issucs rclating to concurrent excmptions. (para 1.15).

The Committee further notc that the Government is considering
to introduce Value Added Tax (VAT) both at the Centre and
States as an alternative to the cxisting ‘Commodity Taxes' bccause
it has ull the merits of simplicity, clasticity & flexibility. The
Committce hopc that the matter would be given high priority by
the Ministry of Finance and pursucd with all scriousncss it descrves
for its clcarance from the States and the National Development
Council without any further loss of time. The Committee would
appreciatc if a bill is introduced for suitable lcgislation in the
matter in the Monsoon Scssion of Lok Sabha this year in order to
implement the assurances. The Committce also desire to be
appriscd of the development in this regard at various stages from
time to time.” (para 1.16)



1.14 The Ministry of Parliamentary Affars vide their U. O. Note No.
XIIL/Fin.(63)-5Q.686-LS/89 datcd July 11, 1994 again forwarded request
of the Ministry of Finance to the Committee on Government Assurances
for dropping these assurances on the following grounds:-

“With the approval of the Finance Minister, this Department
requested to the Committce on Government Assurances in Rajya
Sabha and Lok Sabha for dropping of the Assurances pending
against this Dcpartment. The Committee on Government Assuran-
ces in the Rajya Sabha has agreed to drop the above Assurances
which were pending in the Rajya Sabha after discussion with the
Additional Sccrctary (Admn.).

The justification for dropping of Assurances has already been -
explained in this Department’s O.M. F. No. 30/16/91-ST dated
27.10.93 The decision regarding levy of Consignment Tax can not
be taken by the Central Government alone in the case of the
divergent opinions among the States and Centre. It is observed
from the past that it requires a lot of time to bring all the States on
a common platform. The Finance Minister will also convene a
mceting of the States’ Minister of Finance after the Budget Session
and the Consignment Tax issue will also be discussed in that
meeting. In view of the position explained above, Assurances
stated above are not likely to be fulfilled in the near future. It is,
therefore, requested to kindly move the Committee on Govern-
ment Assurances to reconsider the request of this Department to
drop the assurances from the list of pending assurances.”

1.15 The Committce reconsidred the request of the Ministry of Finance
for dropping of the subject matter at their sitting held on October 20,
1994,

1.16 The Committce did not agree to drop the subject matter and
desired that the Government should take a final decision at the earliest.
The decision of the Committee was accordingly conveyed to the Ministry
of Finance for compliance.

1.17 The Committee note that the Ministry of Finance have not made any
headway in re-solving the issue of consignment tax. In their Twentieth
Report, the Committee had desired that the Ministry of Finance should give
high priority to the matter of introducing Value Added Tax (VAT) both in
the Centre and States as an alternative to the existing ‘Commodity Tax’ and
introduce suitable Bill in this regard during the Monsoon Session of the Lok
Sabha in 1994. The Committee had also desired the Ministry of Finance to
apprise them of the progress made in this regard {rom time to time. The
Committee now note that instead of informing the Committee about the
progress made in the matter, the Ministry of Finance have again chosen an
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easy way to approach the Committee to get the assurance dropped on the
grounds that the decision regarding levy of the ‘Consignment Tax’ cannot
be taken by the Central Government alone as there appears to be a
divergent opinions among the States and Centre.

1.18 The Committee also note that the Minister of Finance was to
convene a meeting of Ministers of Finance of States after the Budget
Session, in 1994 to discuss the issue of consignment tax. The Committee
are of the view that some decision ought to have been taken by now in this
regard.

1.19 The Committee take a serious view of the fact that the Ministry of
Finance have failed to communicate the progress made in the matter and
the development made in regard to the introduction of Value Added Tax
(VAT) as an alternative to consignment tax. The Committee, however,
strongly recommend that a positive decision should be taken in the matter
now without further delay so as to fulfil the pending assurances.

(ii) Interception of messages under Indian Telegraph Act, 1885

1.20 On March 28, 1989, the following Unstarrcd Question No. 3546
given noticc of by Shri C. Janga Rcddy, M.P., was addressed to the
Minister of Communications:

“(a) whethier interception of messages under the Indian Tclegraph
Act, 1885 is pcrmissible subjcct to certain restrictions

(b) whether Government are considering to amend certain pro-
ccdural and other matters relating to intcrception; and

(c) if so, the details thercof including the follow up stcps taken?”

1.21 The then Minister of State in the Ministry of Communications
(Shri Giridhar Gomango) gave thc following reply:

“(a) Yes, Sir. According to Scction 5(2) of the Indian Tclegraph
Act, 1885, on the occurcnce of any public emergency or in
the intcrest of public safcty the Central Government or a
Statc Govcernment or any officer specifically authoriscd in this
bchalf by the Central Government or State government, may,
if satisficd that it is ncceéssary or expedicnt so to do in the
intcrests of the sovercignty and intcgrity of India, the sccurity
of the Statc, fricndly rclations with forcign States or public
order or for preventing incitcment to the commission of an
offence for rcasons to be rccorded in writing, by order, dircct
intcreception of any message, including tclcphonic conversa-
tion.

(b)&(c) The provisions of the Indian Telegraph Act, 1885 are under
rcview. However, proposals have not yet been finalised.”

1.22 Reply to parts (b) and (c) of the question was trcatcd as an
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assurancc by the Committecc which was to be fulfilled within three months
of the date of reply i.c. by Junc 27, 1989.

1.23 The Ministry of Parliamentary Affairs Vide their U.O. No. XIIl/
C(19)-USQ 3546-LS/89 datcd October 21, 1994 farwarded a request of the
Ministry of Communications for dropping the assurance on the following
grounds:—

“That what the Minister of State (Communications) has stated in
the Lok Sabha on 28.3.89 was only statement of fact and it was not
mcant to be an assurance. Morcover cven if this is trcatcd as an
assurance, it will not be possible to specify the time limit within
which the assurance could be fulfilled, as this Department alone
can-not takc a decision in this regard. Proposals for amendment of
the Indian Tclegraph Act, 1885, could be finalised only after
consultation with some other Ministrics/Departments, such as
Ministry of Encrgy, Ministry of Law, Justicc and Company Affairs
ctc. The approval of the Cabinet also will have to be taken.”

1.24 The Committce considered the request of the Ministry of Com-
munications for dropping the assurance at their sitting held on December
19, 1994.

1.25 The Committce did not agree to drop the assurance. However, the
Committce acceded to the request of the Ministry of Communications for
grant of cxtension of time upto March 31, 1995 for implcmentation of the
assurance.

1.26 The dccision of the Committce was accordingly conveyed to the
Ministry of Communications for compliance.

1.27 The Committee are distressed to note that despite the clear fact that
in the reply given by the Minister of Communications it had been stated
that the provisions of the Indian Telegraph Act, 1885 were under review,
the Ministry of Communications have not taken any steps towards the
fulfilment. of the assurance. Instead of finalising the proposals for amend-
ment of the Indian Telegraph Act, 1885 in consultation with concerned
Ministries/Department viz. Energy, Law, Justice & Company Affairs, the
Ministry of Communications have rather chosen an easy way of requesting
the Committee for dropping of the assurance. From the reply furnished to
the Committee it is not even clear as to whether any concrete steps have
been taken by the Ministry in finalising the Indian Telegraph Act, 188S.
The Committee deprecate such a go-slow attitude a’opted by the Ministry
of Communications in this regard. They expect that atlast the Ministry of
Communications ought to have apprised them about the action taken/
proposed to be taken towards fulfilment of the assurance.



1.28 The Committee, however, desire that the Ministry of Communica-
tions should finalise the proposals for amendment of the Indian Telegraph
Act, 1885 in consultation with the concerned Ministries without any further
delay and keep the Committee apprised about the progress made in this
regard till the fulfilment of the assurance.



CHAPTER 11
(i) Companies with foreign Equity Ownership

2.1 On Dceember 6, 1991, the following Unstarrcd Qucestion No. 2602
given notice of by Shri George Fernandes, M.P., was addressed to the
Minister of Law, Justicc and Company Affairs:—

“(a) the number of companies in the country with forcign cquity
owncership; and

(b) the names of companics as on October, 31, 1991 having more
than 40 per cent sharcs owned by forcigners?”

The then Minister of Law, Justicc and Company Affairs (Shri P.R.
Kumaramangalam) gave the following reply:—

“(a) As on 31.3.1990 there were 229 dividend paying companics
with forcign cquity owncrship of less than 40 per cent. In
addition there were 102 companics with forcign cquity owner-
ship of morc than 40 per cent. Information of non dividend
paying companics with forcign cquity ownership of less than 40
per cent is being collected and will be laid on the Table of the
Housc.

(b) Names of companics as on 30th Junc 1991 having morce than 40
per cent shares owned by foreigners are given in the attached
statement (Anncxure-l)."

Reply to part (a) of the question was treated as an assurance by the
Committee which was o be fulfilled within threc months of the datc of
reply d.e. by March 5, 1992,

2.4 The Ministvy of Parliamentary Affairs Vide their U.O. Note No. I/
LCA {&3-US0Q 26021891 duted November 23, 1992 forwarded a request
of the Minstry of Law, Justice & Company Affairs to the Committec on
Government  Asstzances to drop  the Assurance on the following
grouids —

“Unstarred Question No. 2602 pertained to Ministry of Finance
and cfforts were madce by this Department to transfer the question
to them. However, Munstry of Finance did not accept the question
i transtor aad e the nicantme the uestion was admitted in the
uame of this Department. Left with no other altcrnative, this
Department answered the question partly on the basis of the
information made availabic by the Reserve Bank of India. While
collecting this information an impression was gathered that the
Rescrve Bank of India would be ablc to furnish the rest of the
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information and accordingly this Dcpartment gave an assurance
that information pertaining to non-dividend paying companics with
forcign cquity of less than 40% would be placed on the Table of
thc Housc at a later date.

Subscquently, to fulfil the assurance, the mattcr was taken up with
the Exchange Control Dcpartment of Rescrve Bank of India. In
reply to the correspondence of this Department, the Reserve Bank
of India expresscd their inability to provide the requircd informa-
tion stating that there is no systcm with them by way of which the
information can be compiled. However, this Department again
took up the matter at the level of the Governor, Rescrve Bank of
India and persuaded them to make cfforts to compile the requircd
information. But in their final reply, the Rescrve Bank of India
informed that under the existing procedure, companics having non-
resident sharcholding of 40% or less have to furnish details of their
dividend remittances through their bankers to the Regional Offices
of the Reserve Bank of India and for companics not paying any
dividend no rcturn has been prescribed by the Rescrve Bank of
India. Hence, the inability of thc Reserve Bank of India to
compile and furnish the requircd information.

Dcpartment of Company Affairs tricd to collect the required
information from thc possible altcrnative sources like Indian
Investment Centre and the Ministry of Scicnce and Tcchnology.
However, the information maintained by the aforcsaid organisa-
tions is dcficicnt to fulfil the assurance.

It would bc pertinent to statc that in reply to a Rajya Sabha
Unstarred Question No. 848 by Shri Chimanbhai Mchta, Shri
Sarda Mohanty and Smt. Mira Das, the Ministry of Finance has
clearly statcd that the data on the exact amount of investment by
forcign companics in India is not availuble. A copy of the said
Rajya Sabha Quecstion and the answer given is enclosed herewith
for rcady reference. (Anncxurc-11.)

It would be obscrved from the above, despite the sincere cfforts
made, this Dcpartment have not been able to collect the requisite
information. In view of the circumstances cxplained in preceding
paras, it is not possible for the Department of Company Affairs to
fulfil the Assurance.

2.5 The Committce considcred the request of the Ministry of Law,
Justice and Company Affairs for dropping of the assurances at their sitting
held on October 20, 1994.

2.6 The Committee have decided to drop the assurance but desired that
the Reserve Bank of India should start maintaining record of non-dividend
paylng companies having foreign equity of less than 40 percent alongwith
other statistical Information.
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(ii) Incentives 10 Government Employees for promoting small family
norms.

2.7 On March 15, 1989, the following Starred Question No. 294 given
notice of by Shri Harish Rawat M.P. was addressed to the Minister of
Hcaith and Family Wclfarc:—

“(a) whether the Government are considering to review the pattern
of cash incentive scheme designed to promote small family norms
amongst Government employces; and

(b) whether payment of the incentive at a flat rate to all employees
irrespective of their grades is being considered?”

2.8 The then Minister of State in the Ministry of Hecalth & Family
Welifarc (Kumari Saroj Khaparde) gave the following reply:—

“(a) & (b): The schcmc of giving cash incentives to Central
Government cmployces for promoting small family norms is under
revicw”.
2.9 On April 26, 1989, the following Unstarred Question No. 7080 given
notice of by Dr. Digvijay Sinh M.P., was addrecssed to the Minister of
Health and Family Wclfarc:—

“(a) whether the Government propose to review incentives and
disincentives pattern in order to make family planning programme
a grand success; and

(b) if so, the details thercof and if not, the reasons therefor?”

2.10 The then Minister of State in the Ministry of Health & Family
Family Weclfare (Kumari Saroj Khaparde) gave the following reply:—

“(a) & (b): There is no proposal to introduce any fresh incentives
under the Family Welfare Programme due to financial constraints.
There is also no proposal to introduce disincentives as the
Programme is being promotcd on a voluntary basis as a pecple’s
movemcent in kceping with the dcmocratic traditions of the
country. Inccntives available to the Central Government employ-
ees at present arc, howcver, under review.”

2.11 On Aprit 4, 1990 the following Starrcd Question No. 3355 given
notice of by Shri Gopinath Gajapathi, M.P., was addressed to the Minister
of Health and Family Wclfare:—

“(a) whether the Government bave a proposal to introduce a
scrics of incentives io popularise small family norms;

(b) if so, the details thereof;

(c) when those incentives are proposed to be introduced; and

(d) what other steps are proposed to be taken to give further
boost to small family norms?”
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The then Minister of Hcalth and Family Welfare (Shri Nilamani
Routray) gave the following reply:—
“(a), (b), (¢) & (d):Entire family welfare strategy is being reviewed
particularly in the context of the 8th Five Year Plan. Various
proposals and alternatives including those relating to incentives and
disincentives are under consideration.”

2.13 On May 16, 1990, the following Starred Question No. 848 given
notice of by Shri K. Muralccdharan M.P., was addressed to the Minister of
Hcalth and Family Wclfare:—

*(a) whether the Government are considering 8 new integrated
schcme of incentives and disincentives to promote a small family
norms with a view to accclcrate the pace of family planning
movement; and

(b) if so, the dctails thercof?”

2.14 The then Minister of Encrgy and Minister of Civil Aviation {Shn
Arif Mohammad Khan) gave the following reply:—

“(a) & (b): The Family wclfarc strategy is being reviewed in the
context of the 8th Five Ycar Plan. In this context, various
proposals and alternatives including those rclating to incentives and
disincentives are under examination. No final decision has yet been
taken in the matter.”

2.15 On July 29, 1991, the following Unstarred Quecstion.No. 812 given
notice of by Shri Rajendra Kumar Sharma M.P., was addressed to the
Minister of Health and Family Welfare:—

“(a) whether the Union Government propose to revise the incen-
tive scheme available under family planning programme; «f so,
the dctails thereof;

(b) whether the Government propose to initiate ncw scheme for
curbing birth rate, in view of rccent census finding; and

(c) if so, the steps taken thercon?”

?.16 The then Minister of State in the Ministry of Health & Family
welfare (Shnimati D.K. Taradevi Siddhartha) gave the following reply:—

“(a) As a part of the over-all stragegy to rcvamp the Family
Welfarc Programme in the country, various proposals and alter-
natives including those 1clating to incentives and disincentives are
under consideration and no final decision has been taken v the
matter.

(b) & (c) : The national objcctive is to achicve a balanced growth
of population by 2000 A.D. The latest census results have shown
that present growth rate of our population is still over 2% per
annum and the Govcrnment is scriously concerncd about it. In
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order to curb the galloping population growth, it is considered
imperative to undertake new initiatives. In this context, -all aspects
of implementation of the Family Welfare Programme are being
looked into. This involves gearing up of the entire implementation
machinery in close consultation with State/UT Governments,
greater cmphasis on maternal and Child health care programme,
launching of innovative Information. Education, and Communica-
tion efforts, improvement in the quality of services, better arrange-
ments for supply and distribution of contraceptives at the doorsteps
of acceptors, increased coverage of younger couples with high
fertility potential under spacing method contraception institutiona-
lisation of mecchanisms for inter sectoral coordination and
initiatives to seck involvement of Non-Governmental Organisations
in supplementing and complementing Government efforts in the
delivery of Family Welfare services and generation of demand for
these services.”

On March 3, 1992, the following Starred Question No. 85 given notice
of by Shri Anand Ratna Maurya, M.P., was addressed to the Minister of
Hcalth and Family Welfare:—

“(a) whether the Government have formulated a revised action
plan to coatrol the population growth rate;

{(b) if so, the details thereof;

(c) whether a sub-Commuttee of the National Development Coun-
cil for family planning has been constituted; and

(d) if so, the details of its objectives?”

2.18 The then Minister of Stutc in the Ministry of Health and Family
Welfare (Shin M.L. Fotedar) gave the following reply:—

“(a)&(b): Yes Sir, the Action Plan highlights the need for evolving
a national consensus in support of the Family Welfare programme
and to obtain the willing participation of all sections of the society.
Its key features include (1) improving the quality and outreach of
family welfarc services, (2) differential strategy for special focus on
90 poor performing districts (Birth rate of 39 per thousand
population and above as per 1981 Census), (3) developing a
mechanism to makg available funds to- States/UTs on the basis of
reduction of actual birth rate, (4) increasing the coverage of
younger age couples through vigorous promotion of spacing
methods, (5) introducing new contraceptives and improving the
quality of contraceptives, (6) strengthening family welfare schcmes
in urban arcas specially in slum pockets, (7) revitalising training
activities of medical/pare mi=Yczi personnel with emphasis on
motivational and counselling aspoi .z, (8) sustaining the good work
done under the Universal Immunisation Programme and streng-
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thening of other intcrventions for Maternal and Child Health Care,
(9) rcoricntation of information, education and communication
cfforts to focus on the quality of lifc issues and interpcrsonal
communication, (10) involving voluntary and non-governmental
organisations in a big way to promotc active community participa-
tion in the programme, (11) gearing up of the implcmentation
machincry in thc States’UTs and (12) evolving high level inter-
scctoral coordination mechanisms at the national State and district-
levels.

(c) and (d) Yecs, Sir, A scven member Committee of the National
Dcvelopment Council on Population has been constituted with the
following tcrms of reference:

(i) To review the social and demographic dimeasions, existing and
requisite infrastructurc at thc community level, and the nced of
technology development, relevant to the formulations of National
Population Policy;

(ii) To idcntify intcrvention strategics for population control, both
at the macro and micro levels, on a holistic and intcrsectoral basis;

(iii) To suggest mechanism for sccuring commitment and support
of Icadcrship of all decnominations, and at all levcls, for the
National Population Policy and the implcmentation of Population
Control Programmcs;

(iv) To rccommend ways and mcans of achicving participation of
the pcople, particularly women and youth, and ihrough people’s
institutions such as NGOs, voluntary organisations, profcssional
organisations, of all catcgorics of hcalth carc providers, trade and
industry, labour, organiscd and coopcrative scctor and media ctc.;

(v) To outlinc policics and programmes for raising the social status
of women, bridging the gender gap in litcracy and hcalth care, and
promotion of hcalth and wclfare and thc mother and the child, as
cssential inpuls into population welfare programmecs.

(vi) To review and rccommend appropriate changes in system of
financing family wclfarc programmc;

{vii) Taking into cognizance thc above rccommendations, to
suggest appropriatc formulations for a National Population Policy;

‘(viii) To identify and rccommend suitable mechanism(s) for a
continuous rcvicw and moaitoring of thc implementation of
National Population Policy and thc intcrvention stratcgics, recom-
mended thercin; and’

(ix) To make any other rccommendations that may be appropriate
cither for the formulation of National Popuiation Policy or for the
implementation of Population Control Programmes.”

2.19 During the coursc of supplementarics the question, Shri K.
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Ramamurthy Tindivanam, MP cnquircd whether due to the racket
amongst the doctors and officials in preparing false rccords and statistics,
the very purpose of family planning scheme has becn defeated and whether
thc Government fclt the nced for a revised action plan.

2.20 In reply the Minister of Hcalth and Family Welfare (Shri M.L.
Fetedar) gave the following reply:—

“The Minister intcr-alia stated, that after this Government took
over, an action plan was cvolved in consultation with the State
Govcrnments which was unanimously approved by the Hcalth
Ministcrs of All States and Union Territorics. Now there were
certain distortions which had to be looked into. The Minister
further stated that in the past somcthing wrong had been done in
sterilisation programmc. We had to have new incentives and
disincentives. We had formed a Committee to find out what should
be the new incentives and disincentives as they vary from State to
State. All these things were being cxamined and as soon as the
Cabiner approve them the matter would be placed before the
House.”

2.21 On Dccember 8, 1992, the following Starred Question No. 209
given notice of by Shri Bhogendra Jha, M.P., was addressed to the
Minister of Hcalth and Family Wclfare:—

“(a) whether the National Population Policy has been formulated
for implementing the population control programme on holistic
and multi-scctoral basis as dccided in the mccting of thc National
Dcvclopment Council held on December 23-24, 1991,

(b) if so, the dctails thercof including the stratcgics cvolved to
control population; and

(¢) the incentives/disincentives proposed to be given to make the
population control programmc a success?”

2.22 The then Minister of Hcalth and Family Wclfare (Shri M.L.
Fotcdar) gave the following reply:—
(a) No, Sir.
(b) Docs not arisc.
(c) The Matuer is under considcration.”

2.23 On Fcbruary 25, 1993, the following Unstarred Qucstion No. 443
given notice of by Shri K.H. Muniyappa and othcr five M.Ps. was
addressed to the Minister of Hcalth and Family Welfarc:—

“(a) the steps taken/proposed to be taken by the Government to
control the growing population of the country;

(b) thc details of the incentives and disincentives finalised to
promotc the small family norms in the country;

(c) whether a Bill is also likely to be introduced in this regard;
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(d) if so, the details thercof; and

(c) if not, the other stcps takcn/proposcd to be taken for the
promotion of small family norms in the country?”

2.24 The thcn Minister of State in the Ministry of Hcalth & Family
Weclfare (Shri B. Shankaranand) gave the following reply:—

“(a) A rcsult-oricnted Action Plan has been formulated in consul-
tation with the Statc Governments and Union Territorics Adminst-
ration. Its kcy features include improving the quality and outrcach
of services, promotion of spacing ricthods among youanger age
couples, spccial focus on Y0 laggiug districts to improve their
demographic paramcters and involving voluntary and non-govern-
mcental organisation to promote community participation as wcll as
strengthening of interventions to promote matcrnal and child
health care.

(b) A package of inccative/disincentives recommended by the
NDC Comumittcc on Population is under consideiotion.

(c)&(d): A Bill cntitled “The Constitution (Scventy-minth Amend-
ment) Bill, 1992” has bcen introduced in the Rajya Sabha on
22-12-1992. The Bill intcr alia secks to amend the Directive
Principles of State Policy and Fundamental Dutics.”

2.25 Rcplics to the questions were treated as an assurance by the
Comumittce which were to be fultilled within thice manbs of the date of

the reply. .

2.26 On June 8, 1994, the Ministry of Hcalth & Family Welfare
approached the Committce oan Governmeat Assurances through the
Ministry of Parliamcntary Affairs vide their U.O. Note No. XIIVHFW(52)
USQ 7080/S/datcd Junc 8, 1994 to drop the cight assuranccs on th
grounds indicatcd bclow:—

“The strategy for implementation of Family Welfare Programme,
an Action Plan has been cvolved in consultation with the Govern-
ment of States/Union Territgrics. Its salicnt points are improving
the quality and outrcach of scrvices, diffcrential strategies, increas-
ing covcrage of younger couples, introducing ncw contraceptives
and improving thc quality of contraccptives, emphasis on urban
arcas, tigining, matcrnal and child hcalth care, involving the
community and improving implemcntation of the programmes in
Statcs’UTs. The Action Pian is bcing implemented and its
implcmentation is being reviewed regularly at the highest official
lovels.

As desircd by thc National Devclopment Council (NDC), the
Planning commission coastituted a Commitice of the National
Dcvelopment Council cn Population. The Committee’s report was
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considecrcd by the National Decvclopment Council in its
46th mccting on 18.9.1993 and endorsed. The formal minutes af
the mccting, which were received in December, 1993, contain a -
widc ranging sct of rccommcndations on mcasures to bring down
the rate of growth of population, as wcll as on rclatcd administra-
tive and Socio cconomic issucs. The recommendations have been
classified and processcd and ‘discussed in a mceting between
Mcmber Sccrctary, Planning Commission, Sccretary Department
of Family Weclfarc, and Additional Secrctary, Department of
Expcnditurc. These recommendations are also to be discussed in a
mecting of Chicf Ministers of States, as resolved by the National
Decvclopment Council in its mecting of 18th Scptember, 1993,

In vicw of large financial and policy implications of the recommen-
dations of thc NDC’s Committce on Population and the wise
ranging discussions to which these may have to be subjected, it is
cxpected that further review of the family welfare strategy, in the
light of the rccommendations of Population, will take quite some
time.

Simultancously, the Department of Family Welfare has constituted
a Group of Experts for preparing a Draft National Population
Policy. The Group has alrcady mct five times and is cxpected to
finalisc the draft shortly. The draft will have to be subjected to
wide ranging consultations for crcating a national conscnsus. This
is also likcly to takc time.

Any further review of the Family Welfarc Programme strategy is
now intimatcly linked with the dccisions to be taken on the Report
of the NDC's committcc on Population, particularly in the meeting
of Chicf Ministers, as implementation of the Programme is the
responsibility of State Govts/UTs administrations. Dccisions are
likcly to take timc and in view of financial constraints, the time
schedule for decision is not fully within the control of the
Dcpartment of Family Welfare.”

2.27 The Committee considered the request of the Ministry of Health &
Family Weclfarc for dropping the assurancc at their sitting held on October
20, 1994

2.28 The Committee have decided to drop the subject.

(iii) Forcign Controlled Rupee Companies

2.29 On Dccember 6, 1991, the following Unstarrcd Question No. 2652
given notice of by Shri Sycd Shahabuddiu, M.P., was addressed to the
Minister of Finance:

“(a) whether the Reserve Bank of India monitors the forcign exchange
performance of forcign controlled rupce companics;

(b) if so. the number of such companics, country-wisc and scctor-wise;
LS2314
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(c) the value of total export earnings of such companies for the last
onc year for which the data are available;. and

(d) the corresponding outflow of foreign exchange giving break-up by
imports of inputs, technology and profit on foreign investment?”

2.30 The then Minister of State in the Ministry of Finance
(Shri Rameshwar Thakur) gave the following reply:—

“(a)&(d): Reserve Bank of India does not monitor the forcign
exchange performance of foreign controlled rupee comparnies i.c.
FERA companics. RBI only monitors the activities of FERA
companies as empowercd under Section 28 and 29 of the FERA,
1973. RBI also approves the remittance of dividends of these
companies. There were 103 FERA companies in the country as on
June 30, 1991.

(c)&(d): The information is being collected and will be laid on the
Table of the House.”

2.31 Reply to parts (c) and (d) of the question was treated as an
assurance by the Committee which was to be fulfilled within three months
of the date of reply i.e. March 5, 1992. The Ministry of Finance has laid
three statements on the Table of the House on December 6, 1993 vide SS
No. XII/4 and February 24, 1994 vide SS No. XV/5 and May 11, 1994
vide 8§ No. XVII/3 in part fulfilment of assurance. Dectails of these
statements are given in Annexures I, II and III.

2.32. The Ministry of Parliamentary Affairs vide their U.O. Note No. 1/
Fin. (29) USQ 2652-LS/91 dated September 9, 1994 forwarded the rcquest
of the Ministry of Finance to the Committee on Government Assurances
for dropping the assurance on the following grounds:—

*“The USQ No. 2652 had sought information in respect of foreign
exchange flows of all FERA companies. As against 103 FERA
companics we had furnished the requisite in‘ormation in respect of
96 companies. RBI had indicated its inability to collect information
from the balance seven companies for reasoas such as their being
defunct or closed. We had also furnished a s:atement prepared by
RBI indicating reasons in respect of each of the seven companics
of why the information was not available. Accordingly, we had
requested the Ministry of Parliamentary Affuirs to consider the
furnished information as complete fulfilment of the assurance.”

2.33 The Committee considered the request of the Ministry of Finance
for dropping the assurance at their sitting held on October 20, 1994.
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2.34 The Committec have acceded to the request of the Ministry and
decided to trcat it as implemented in full.
New Devn; BASUDEB ACHARIA

May 29, 1995 Chairman,
Committee on Government Assurances.

Jyaistha 8, 1917 (Saka)



APPENDIX-I
(Vide Para No. 4 of the Introduction)
MINUTES
Fourteenth Sitting
MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERN-

MENT ASSURANCES HELD ON OCTOBER 20, 1994 IN COMMIT-
TEE ROOM NO. 53, PARLIAMENT HOUSE NEW DELHL

o

The Committee met on Thursday, October 20, 1994 from 15.00 hours to
16.00 hours.

PRESENT
Shri Basudeb Acharia——Chairman .
MEMBERSs
2. Shri Surendra Pal Pathak
3. Shri Nawal Kishore Rai
4. Shri Yoganand Saraswati
S. Shri Shibu Soren
6. Shri V.S. Vijayaraghavan
SECRETARIAT

Shri Murari Lal —  Joint Secretary
Shri Madan Lal —_ Assistant Director

2. The Committee considered the achievements of the Study Tour to
Calcutta, Andaman & Nicobar Islands and Madras undertaken by the
Committee from October 4 to October 11, 1994. The Committee examined
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in all thirteen assurances. The
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details of these assurances are given

below:—

SL. Question No./Date Status Remarks

No.

1. Assurance given on May Pending Pending
S, 1990 in reply to USQ The Committee decided
No. 7381 regarding Par- to examine other unions
ticipation in Manage- of the Major Ports also.
ment by workers on the
basis of secret ballot.

2. Assurance given on July Pending Pedning

25, 1991 during the The Committee decided
course of General Dis- to visit rest of the Rail-
cussion on Railway way Zones.
Budget regarding rede-
ployment of contract
workers in steam
locomotives who handle
coal and ash.

3. Assurance given on De- Pending Pending
cember 17, 1993 in reply
to USQ 2408 regarding
revival of sick units.

4. Assurance given on Feb- Pending Pending
ruary 24, 1993 in reply
to USQ No. 253 regard-
ing performance of NTC
Mills.

S. Assurance given on Im- The Committee ac-
March 4, 1992 in reply plemented cepted the implementa-
to USQ No. 1243 re- tion report.
garding refund of money
by Coal India Limited.

6. Assurance given on Feb- Pending Pending

ruary 25, 1993 in reply
to USQ No. 605 regard-
ing Compensation pack-
age to oustees of Coal
Project.

The committee decided
to take oral evidence of
the Ministry of Rural
Development.




Sl.

No.

Qucstion No./Date

Status

Rcmarks

10.

11.

12.

Assurance given on
March 5, 1993 in reply
to USQ No. 1742 re-
garding persons arrcsted
under Customs Act.

Assurance given on Au-
gust 27, 1993 in reply to
USQ No. 4770 regarding
hiring of Air India Air-
craft for VIP Travels.

Assurance given on De-
ccmber 23, 1993 in reply
to USQ No. 3433 re-
garding Comprchensive
Scheme for the develop-
ment of Islands.

Assurance given on
March 13, 1992 in reply
to USQ No. 2863 re-
garding rcducing the
share of priority sector
lending.

Assurance given on Feb-
ruary 28, 1992 in reply
to USQ No. 778 regard-
ing  Construction  of
Breakwater and Jetty at
Car Nicobar and it
visit.

Assurance given on De-
cember 3. 1993 in reply
1o USQ No. 183 regard-
ing idle hclicopters and
Aircrafts.

Pending

Pending

Im-
plcmentcd

Pending

Im-
plemented

Pending

Advance Implementa-
tion Rcport furnished

Advance Implementa-
tion Report was fur-
nished and accepted.

The Comnittee treated
the assurancc as partly
implcmented. The Com-
mittee dccided to pre-
pare a report on it.

Advance Implementa-
tion rcport was fur-
nished and accepted.

The Committece ac-
cepted the Implementa-
tion Report.

Implementation report
will be furnished by De-
cember, 1994,
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St Quecstion No./Date Status Remarks
No.
13. Assurance given on Pending Promiscd to furnish the

August 3, 1992 in rcply
to USQ No. 1313 re-
garding management of
surplus land.

implementation  report
by November 2, 1994.
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3. The Committec was satisfied with the achicvements as 50% of the
assurance had been implemented.

4. On being informed by the rcpresentatives of the Ministry of Textiles
about non-paymcnt of salary for morc than two months and also the bonus
to the workers, the Committee took the mattcr scriously and got the bonus
rcleased before the Pooja festival (Dusschra). The Government (represen-
tatives) assurcd the Committce that the salary would also be relcased to
the workers beforc Decpawali festival. The Committee succceded in
narrowing down the diffcrences among the representatives of the various
unions of the Calcutta Port trust and Madras Port Trust regarding adoption
of a sccret ballot systcm for clecting their rcprescntatives for workers
participation in thc managemcent. All except onc union of Calcutta Port
Trust and onc of Madras Port Trust agreed to the proposal of introduction
of the sccret ballot system. The Committce will cxamine the represcn-
tatives of the Unions/Associations of rest of the Major Port Trust in their
next study tour.

5. The Chairman thankced the Mcmbers of the Committee for taking
kcen interest in the discussion during the Study Tour. The Members
appreciated  the arrangements made for during the Tour. They also
appreciated the cfforts put in by the officials of the Sccretariat for making
the tour purposctul and cffective.

Memorandum No. 102 Request for dropping of the assurance given on
Dccember 6, 1991 in reply to Unstafred Qucstion
No. 2602 rcgarding Companics with forcign cquity
owncrship.

The Committee consideted the request of the Ministry of Law Justice
and Company Affairs reccived through the Ministry of Parliamentary
Affuirs vide their U.O. Note No. IVLCA(8) USQ 2602-LS/91 dated
23.11.1993 for dropping of the assurance on the following grounds:—

Unstarred Question No. 2602 pertained to Ministry of Finance and
cfforts were made by this Department to transfer the qucstion to them.
However, Ministry of Finance did not accept the question on transfer and
in the meantime the question was admitied in the name of this Dcpart-
ment. Left with no other alicrnative, this Department answered the
question puartly on the basis of the information made available by the
Reserve Bunk of India. While collecting this information an impression
wan gathored that the Reserve Bank of India would be able 1o furmish the
rest of the information and accordingly this Department gave an assurance
that information  pertaining  to non-dividend paying  companics  with
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forcign cquity of less than 40% would be placed on the Table of the House
at a later date.

Subscquently, to fulfil the assurance, thc matter was taken up with the
Exchange Control Department of Rescrve Bank of India Tn reply to the
correspondence of this Department the Reserve Bank of India cxpressed
their inability to provide the required information stating thot there is no
systcm with them by way of which the information can be compiled.
Howcver, this Department again took up the matter at the levei of the
Governor, Rescrve Bank of India and persuaded them 1o muke ctforts to
compile the required information. But in their fnal reply, the #escrve
Bank of India informed that under the existing proccdure, companics
having non-rcsident sharcholding of 40% or lcss have to furnish details of
their dividend remittances through their bankers to the Regional Officcs of
the Reserve Bank of India and for companics nat paying any dividend no
rctrun has been prescribed by the Rescrve Bank of India. Hence, the
inability of the Rescrve Bank of India to compile and furnish the required
information,

Dcpartment of company Affairs tried to collect the required information
from the possiblc altcrnate sources like Indian Investment Centre and the
Ministry of Scicnce and Technology. However, the information maintained
by thc aforesaid organisations is dcficicnt to fulfill the assurance.

It would be pertinent to state that i reply to a Rajya Haice Gaturred
Qucstion No. 848 by Shri Chimanbhai Mchta, Shri Sarada Mohauty and
Smt. Mira Das, thc Ministry of Finance has clearly stated that the data on
the cxact amount of investment by foreign companics in Indic is aot
availablc. A copy of the said Rajya Sabha Qucstion and the answer given
is encloscd hcrewith for rcady refcrence.

It would bc obscrved from the above, despite the sincere cftorts made,
this Dcpartment have not been able to collect the requisitc information. In
view of the circumstances cxplained in the paras, it is not possible for the
Dcpartment of Company Affairs to fulfil thc assurance.

6.1 The Committce decided to drop the assurance and desircd that the
RBI should start maintaining rccord of non-dividend Paying Companics
having forcign cquity of lcss than 40% alongwith othcr statistical informa-

tion.

Memorandum No. 103: Request for dropping of Eight Assurances given
regarding incentives to Government Employccs

for promoting small family norms.
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7. The Committee considered the request of the Ministry of Health and
Family Welfare received through the Ministry of Parliamentary Affairs
vide their U.O. Note No. XIIIHFW(52) USQ-7080-LS/89 dated 8.6.1994
for the dropping of these assurances on the following grounds:—

Request for dropping of assurances given on:—

(i) March 15, 1989 in reply to Starred question No. 294.
(ii) April 26, 1989 in reply to Unstarred Question No. 7080.
(iii) April 4, 1990 in reply to Unstarred Question No. 3355.
(iv) May 16, 1990 in reply to SQ No. 848.
(v) July 29, 1991 in reply to USQ No. 812.
(vi) March 3, 1992 in reply to SQ No. 85.
(vii) December 8, 1992 in reply to SQ No. 209.
(viii) February 25, 1993 in reply to USQ No. 443 regarding incentives
to Government employees for promoting small family norms.

The stratcgy for implementation of Family Welfare Programme, an
Action Plan has been evolved in consultation with the Governments of
States/Union Territories. Its salient points are improving the quality and
outrcach of services, diffcrential strategics, increasing covérage of younger
couples, introducing new contraceptives and improving the quality of
contraccptives, emphasis on urban arcas, trammg, maternal and child
health care, mvolvmg the community and i 1mprovmg 1mplemcntatnon of the
programmes in States’U.Ts. The Action plan is being implemcnted and its
implementation is being reviewed regularly at the highest official levels.

As dcesired by the National Development Council (NDC), the Planning
Commission constituted a Committec of the National Development Coun-
cil on Population. The Committec's report was considered by the National
Dcvclopment Council in its 46th mecting on 18.9.1993 endorsed. The
formal minutes of the mecting, which were received in December, 1993,
contain a wide ranging sct of recommendations on measures to bring down
the rate of growth of population, as well as on related administrative and
socio-economic issues. The recommendations have been classificd and
processed and discussed in a meeting between member Secrctary, Planning
Commission, Sccretary Department of Family Welfare and Additional
Sccretary, Department of Expenditure. The recommendations are also to
be discussed in a meeting of Chief Ministers of States, as resolved by the
National Development Council in its mecting of 18th September, 1993.

In view of large financial and policy implications of the recommcnda-
tions of the NDC’s Committee on Population and the wide ranging
discussions to which these may have to be subjected, it is cxpected that
further review of the family welfare strategy, in the light of the recommen-
dations of the NDC's Committec on Population, will take quitc some time.

Simultancously, the Department of Family Welfare has constituted a
Group of Experts for preparing a draft National Population Policy. The
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Group has alrecady met five times and is expected to finalise the draft
shortly. The draft will ‘have to be subjected to wide ranging consultations
for creating a national consensus. This is also likely to take time.

Any further review of the Family Welfare Programme strategy is now
intimately linked with the decisions to be taken on the Report of the
NDC’s Committee on Population, particularly in the meceting of Cheif
Ministers, as implementation of the Programme is the responsibility of
State Governments/U.T. Administrations. Decisions are likcly to take
time and in view of financial constraints, the time schedule for decisions is
not fully within the control of the Department of Family Welfare.

7.1 The Committee decided to drop all the 8 assurances.

Memorandum No. 104: Request for dropping of the assurance given on
December 6, 1991 in reply to Unstarred Question
No. 2652 regarding foreign controlled rupee com-
panics.

8. The Committee considered the request of the Mimstry of Finance
received through the Ministry of Parliamentary Affairs vide their U.O.
Note No. I/Finance(29) USQ-2652-LS/91 dated Scptember 9, 1994 for
the dropping of the assurance on the following grounds:—

“The USQ No. 2652 had sought information in respect of forcign
exchange flows of all FERA companies. As against 103 FERA
companies we had furnished the requisite information in respect of
96 companics. RBI had indicated its inability to collect information
from the balance seven companies for rcasons such as their bcing
defunct or closed. We had also furnished a statement preparcd by
RBI indicating reasons in respect of each of the seven companies
of why the information was not available. Accordingly, we had
requested the Ministry of Parliamentary Affairs to consider the
furnished information as complete fulfilment of the Assurancc.”

8.1 The Committee acceded to the request of the Ministry and decided
to trcat thc assurance as implemented in full.

Memorandum No. 105. Request for dropping of assurances given on—
(1) April 21, 1989 in reply to Starred Question
No. 686
(ii) March 30, 1990 in reply to USQ No. 2973;
and
(iii) July 26, 1991 in reply to SQ 178 regarding
Consignment Tax.

9. The Committee considered the request of the Ministry of Finance
received through the Mimistry of Parliamentary Affairs vide their U.O.
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= Note No. XII/Finance/(63)SQ 686-LS/89 dated July 11, 1994 for the
dropping of the assurance on the following grounds:—

“With the approval of the Finance Minister, this Department
requested to the Committee on Government Assurances in Rajya
Sabha and Lok Sabha for dropping of the assurances pending
against this Department. The Committee on Governmcent Assuran-
ces in the Rajya Sabha has agreed to drop the above Assurances
which werc pending in the Rajya Sabha after discussion with the
Additional Secretary (Admn.)

The justification for dropping of Assurances has alrcady becn
cxplained in this Department’'s O.M. F.No. 30/1691--ST dated
27-10-93 (See Para 12 of the Memo). The decisions regarding levy
of Consignment Tax cannot be taken by the Central Government
alone in the case of the divergent opinions among the States and
Centre. It is observed from the past that it requires a lot of time to
bring all the States on the common platform. The Finance Minister
will also convene a mccting of the States’ Minister of Finance after
the Budget Session and the Consignment tax issue will also be
discussed in that meeting. In view of the position explained above,
Assurances stated above arc not likely to be fulfilled in the near
future. It is therefore, requested to kindly move the Committee on
Government Assurances to reconsider the request of this Depart-
ment to drop the assurances from the list of pending assurances. If
considcred necessary, the undersigned may be given “a chance for
personal hearing for dropping the assurances. This issues with the
approval of the Minister of Finance (State).”

9.1 The Committee did not agree to drop the subject matter and desired
that the Government should take a final decision at the carliest and furnish
implementation reports in respect of all the three assurances.

10. The Committee then adjourncd to meet again on November 7, 1994,



APPENDIX-II
(Vide Para No. 4 of the Introduction)
MINUTES
Eighteenth Sitting

MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERN-

MENT ASSURANCES HELD ON MONDAY, DECEMBER 19, 1994

IN COMMITTEE ROOM NO. '62' PARLIAMENT HOUSE, NEW
DELHI

The Comnuttee met on Monday, December 19, 1994 from 15.00 hours
to 15.45 hours.

PRESENT
Shn Basudeb Acharia———Chairman
MEMBERS

2. Shri Gurcharan Singh Dadhahoor
3. Shn P.P. Kaliapcrumal
4. Shri Surcendra Pal Pathak
S. Shri G. Ganga Rcddy
6. Shri Yoganand Saraswati
7. Shri V.S. Vijayaraghavan
SECRETARIAT
Shri Muran Lal — Joint Secretary
Shri Madan Lal — Assistant Director

2. The Committce took up for considcration Mcmorandum No. 106 for
dropping of thc assurancc,

Memorandum No 106: Request for dropping of assurance given on March
28, 1989 1n reply to Unstarred Question No. 3546
tegardang Intercepnion of Messages.

3. The Committee considered the request of the Ministry of Communica-
tions reccived through the Ministry of Parliamcntary Affairs vide their
U.0. “He No. XIIV/C(19) USQ 3546-1.S/89 dated October 20, 1994 for
the < opping of the assurance oa the “llowimg grounds —

“That what the Minister of State (Communications) has stated in
thec Lok Sabha on 28-3-89 was only a statcment of fact and it was
not mecant to be an assurance. Morcover cven if this is trcated as
any assurancc, it will not bc possible to specify the time-limit
within which the assurancc could be fulfilled, as this Dcpartment

29



30

alone cannot take a dccision in this rcgard. Proposals for amend-

ment of the Indian Telegraph

Act, 188S, could be finaliscd only

after consultation with some other Ministrics’/Dcpartments, such as
Ministry of Encrgy, Ministry of Law, Justice and Company Affairs
ctc. The approval of the Cabinet also will have to be taken.”

3.1 The Committce did not agrce to drop the assurance but decided to
acccde to the rcquest of the Ministry of Communications for grant of
extension of time upto March 31, 1995 to implcment the assurance.

4. The Chairman thercafter informed the honourable Mecmbers that the
term of the Committec was cxpiring on December 19, 1994. The Chairman
thunked the Members for their full cooperation and taking unanimous
decision on cach issuc that was considcred by the Commitice. The

Chairman

have

Conuuittec;—

1.

2

-

6.

Number of sittings hcld

Number of Reports consi-
dered and adopted

Number of Oral Evidcnce
taken

Number of Assurances Re-
vicewed

Number of Study Tour

undcrtaken.

Number of dropping re-
qucsts considcred.

Number of assurances
implcmented during
the tenure of the
Committce:—

Eighth Lok Sabha
Ninth Lok Sabha
Tenth Lok Sabha

the following rcsume of the work done by the

Eighteen

Nine (Eightcenth to Twenty-
Sixth)

Six—

Ministry of Communications,
Ministry of Surface Transport,
Ministry of Railways, Ministrics
of Urban Dcvclopment & Rail-
ways, Ministrics of Urban De-
vclopment & Home Affairs &
Ministry of Welfare.

Eighty assurances.
One.

Forty-one (Dropped—16, not
droppcd—26) These were consi-
dcred in 25 memoranda.

— 56
— 116
— 2014

5. All the Mcmbers of the Committee placed on record their deep
appreciation for the able and impartial way in which the Chairman
(Shri Basudcb Acharia, M.P.) conducted ihe mectings of the Committee.
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6. The Hon'ble Chairman and Members of the Committce expressed
their thanks to the officials of the Lok Sabha Sccretariat for the dedicated
manncr in which they have helped to facilitate the work of the Committee.
The Chairman and Mcembers also appreciated the cfficient scrvices
rendered by the Sccrctariat during the study tour undertaken by the
Committce.

7. On bchalf of the Sccretariat, Joint Sccrctary (Q) thanked the
Chairman and Mcmbers for their kind considcration and valuable guidance
given by them from time to time. It was also highlightcd that the
rccommcndations of thc Commitice on important subjccts have always
attracted the atiention of the people and the press.

The Committee then adjourned.



APPENDIX III

(Vide para 4 of the Introduction)

MINUTES
Eighth Sitting
MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERN-

MENT ASSURANCES HELD ON MAY 29, 1995 IN COMMITTEE
ROOM NO. *53', PARLIAMENT HOUSE, NEW DELHI -

The Committec met on Monday, May 29, 1995 from 15.00 hours to
15.30 hours.

PRESENT
Shri Basudcb Acharia—Chairman
MEeMBERs
Shri Gurcharan Singh Dadhahoor
Shes Santosh Kumar Gangwar
Smt. suryakunta Patil

Shri Asht Bhuja Prasad Shukla
Shri V S. Vijayaraghavan

:"\U'\Jo )

SECRETARIAT

sun Reva Neyyar —  Joint Secretary
2. Shri Madan Lal — Assistant Director

Tte Commitiee tock up for consideration the draft Twenty-Ninth and
w! she Committee for their consideration and adopied
the same The Commitice authorised the Chairman to prescat both the
Reports duning the curicnt Budget Scssion.

3. The Committee then adjourned to mect again on May 31, 1995 to
considcr the Thirty-First Rcport of the Committce.
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ANNEXURE-I1

STATEMENT SHOWING THE NAMES OF COMPANIES AS ON
30TH JUNE, 1991 HAVING MORE THAN 40 PER CENT SHARE
OWNED BY FOREIGNERS, REFERRED TO IN REPLY TO PART
(B) OF LOK SABHA UNSTARRED QUESTION NO. 2602 DUE FOR
ANSWER ON 6.12.1991.

SL.No. Name of the Indian Company

Angus Co. Lid., Calcutta

Apollo Chain Zips Pvt. Ltd.

Ark Investment Ltd., Madras

Assam Co. (India) Ltd., Calcutta
Assam Frontier Tea Co. Ltd., Calcutta
Atic Industries Ltd., Atul

Audco India Ltd., Bombay

BASF (India) Ltd., Bombay

Bayer India Ltd., Bombay

10. Bengal Linn (Industrial Furance) Ltd., Calcutta
11. Brakes India Ltd., Madras

12. Buckau Wolf India Ltd., Pune

13. Chloride India Ltd., Calcutta

14, Cemendia Co. Ltd., Bombay

CPNAUE LN

15. Coromandel Fertilizers Ltd., Secunderabad

16. Craigmore Plantations India Ltd.,

17. Darjeeling Plantations Industries Ltd., Calcutta
18. Doom Dooma India Ltd., Calcutta

19. Drayton Greaves Limited, Bombay

20. E. Hill & Co. Pvt. Ltd., Mirzapur

21, Empire Plantation (India) Ltd., Calcutta

22. English Electric Co. of India Ltd., Madras

23. Ennore Foundries Ltd., Madras

24. Everest Building Products Ltd., New Delhi
(Formerly Asbestos Cement Co. Ltd.)

25. Eyre Smelting Pvt. Ltd., Calcutta

26. Flakt India Ltd., Calcutta (Formerly S.F. India Ltd.)

27. Flender Macneill Gears Ltd., Calcutta

28. Frick India Ltd. Faridabad

29. Gannon Nomon Metal & Diamond Dies Ltd., Bombay

30. Jhalani Tools (India) Pvt. Ltd., New Delhi

31. General Electric Co. of India Ltd., Calcutta

33
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SL.No.  Name of the Indian Company

32. George Williamson. Assam Ltd., Calcutta
33. Goodricke Group Ltd., Calcutta

34, Good Yecar India Ltd.,, New Declhi

3s. Greaves Foscco Ltd., Bombay

36. Groz Beckert Scboo Ltd., Chandigarh
37. Guest Keen Williams Ltd., Howrah

38. Hcin Lchmen (I) Ltd., Calcutta

39. Hindustan Dorr Oliver Ltd., Bombay
40. Hindustan Forrodo Ltd., Bombay

41. Hindustan Gum & Chcmicals Ltd., Bhiwani
42, Hindustan Lever Ltd., Bombay

43. ICI India Ltd., Calcutta ’

44, Ingersoll Rend (I) Lid., Bombay

45, Johnson & Johnson Ltd., Bombay

46. Jokai (India) Ltd., Calcutta

47, Kirloskar Cumins Ltd., Pune

48. L.M. Van Moppcs Diamond Tools India Ltd., Coonoor
49 Lakshnanan Isola Ltd., Bangalore

50. Lucas T.V.S. Ltd., Madras

51. Mabhindra Sinterced Product Ltd., Pune
52. Malcha Propertics Ltd., Calcutta

53. Mctalics India Ltd., Calcurta
54, Moran Tca Co.(I) Ltd., Calcutta .
5S. Motor Industrics Co. Ltd., Bangalore

56. NGEF-ASG Engincering Co. Ltd., Bangalorc
57. Norindia Ltd., Bombay
58. Nowrosjcc Wadia & Sons Pvt. Ltd., Bombay
59. O/E/N India Ltd., Cochin
60. Otis Elcvator Co.(I) Ltd., Bombay
61. Pashtancy Tcjapaty Co. (I) Pvt. Ltd., Amritsar
62. Plasscr India Pvt. Ltd., New Dclhi
63. Porrits & Spencer (Asia) Ltd., New Delhi
64. Roche Products Ltd., Bombay
65. S.K.F. Ball-bcaring India Ltd.
(Formerly Associated Bcaring Co. Ltd.)
66. Sandoz (India) Ltd., Bombay
67. Sandvik Asia Ltd., Punc
68. Sansar Machines Ltd., New Dclhi
69. Sauashtra Cement & Chemicals Industrics Ltd., Ranavar
70. Schrader Scoville Duncan Ltd., Bombay
71. Sicmens India Itd., Bombay
72. Singlo (India) Tca Co. Ltd., Calcutta
73. Spirax Marshall Ltd., Pune
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SI.LNo.  Namec of the Indian Company
74. Stevart Holl (India) Lid., Calcutta
75. Stonc India Ltd., Calcutta
(Formerly Stonc Platt Elcctrical India Ltd.)
76. Tca Estates India Ltd., Coonoor
77. Toyo Enginccering India Ltd., New Dclhi
78. Tractor Engincers Ltd., Bombay
79. Tribeni Tissucs Ltd., Calcutta
80. Udbe India Ltd., Bombay
81. Union Carbide India Ltd., Calcutta
82. Warren Tca Co. Ltd., Calcutta
83. Widia India Ltd., Bangalore
84. Indian Xcrographic Systcms, Bombay
85. Texas Instruments (India) Pvt. Lid., Bangalore
86. Citycorps Ovcrscas Software Ltd., Bombay
87. Cherokes (India) Pvt. Ltd.
88. Tandon Motors Pvt. Ltd.
89. Midco Holdings (P) Ltd.
90. Hazencyer Elcon Kandla Ltd.
91. Ultra Tck Decvices Pvt. Ltd., Bombay
92. Dynacomp (I) Pvt. Ltd.
93. Pfered Tools Pvt. Ltd.
94. Silicon Vallcy Tcchnology (I) Ltd.
09s. South India Refractorics Pvt. Ltd.
96. Indcutsch Schottcn Pvt. Ltd.
97. Tata Klockncr Industrial Plants Ltd., Bombay
98. GEC Powcr Engincering Scrvices of India
99. Vioryl (India) Pvt. Ltd.
100. Hoganas India Ltd.
101. Radiation Tcchnologics (I) Pvt. Lid.
102. Paradccp Phosphates Lid.
103. Cargil Sceds India Pvt. Ltd.




ANNEXURE-II

RAJYA SABHA
UNSTARRED QUESTION NO. 848

To be Answered on the 3rd March, 1992/Phalguna 13, 1913(Saka)
Investment by Foreign Companies

848. SHRI CHIMANBHAI MEHTA:
SHRI SARADA MAHONTY:
SMT. MIRA DAS:

Will the Ministcr of Finance be pleased to state:

(a) whether it is fact that less than one billion dollar has been invested
by forcign companics in the last two decadcs;

(b) if so, what arc the dctails thcreof;

(c) what is the expccted multinational companies investment in the
coming two ycars;

(d) what is the contracted investment during current year; and

(c) what is the cstimatcd total forcign investment in our country so far,
and the total investment of private and state sector companies in the
country?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR): (a) and (b). According to the
Rescrve Bank of India, data en exact amount of investment in India by
forcign companics is not available. However, Reserve Bank of India has
beecn conducting periodic surve;s and ccnsuses on forcign asscts and
liabilitics in India. The last such survey bcing at the end of March, 1987
with provisional cstimates for March, 1988. These data show that the stock
of forcign investment in India (dircct and portfolio) stood at Rs. 844.3
crores (US $ 1120 million) at end March, 1970 and increascd to Rs. 1074.7
crorcs (US § 1312 million) at the end March, 1980 and further to Rs. 2617
crorcs (US $ 2020 million) at cnd March, 1988.

{c) and (d). In 1991, proposals involving foreign investment of
Rs. 534.11 crores have been approved. It is expected that this investment
will be reccived in India in a year or so.
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(¢) The stock of forcign investment in India (dircct and portfolio) stood
at Rs. 2617 crores at end March, 1988. According to studies conducted by
the RBI on the finances of non-Government private limitcd and public
limitcd companies, the stock of investment as measurcd by net total asscts
of companies stood at Rs. 47753 crores as at end March, 1988.
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ANNEXURE-III (a)

(Rs. in lakhs)
SL. Name of the Company Export-Frocign
No. Exchange ecarncd

during 1990-91

1. Schradcer-Scovill Duncan Limited 685
2. Udhe India Ltd. 8
3. Kirloskar Cummins Ltd. 4650
4. Sandvik 168
5. Mather Platt (India) Ltd. 52
6. Otis Elcvator 305
7. Ingersoll-Rand 2829
8. Grecaves Foscco Ltd. 30
9. Roche Products Ltid. 30
10. Wycth Laboratorics Ltd. 112
11. BASF (India) Ltd. 1204
12. Toyo Enginccring India Ltd. 140
13. Audco India Lid. 298
14. Johnson & Johnson Ltd. 155
15. Ptizer Ltd. . 1
16. Bayer (India) Ltd. 510
17. Sandoz (India) Ltd. (Jan.—Dcc). 90) 4720
18. Tata Klackner Industrial Plants Ltd. 42
19. Tractors Engincers Ltd. NIL
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ANNEXURE-II (a)

(Rs. in lakhs)
Sl Namec of the Company Export-Frocign
No. Exchange earncd

during 1990-91

1. Schrader-Scovill Duncan Limited 685
2. Udhe India Ltd. 85
3. Kirloskar Cummins Ltd. 4650
4. Sandvik 168
S. Mather Platt (India) Ltd. 52
6. Otis Elcvator 305
7. Ingersoll-Rand 2829
8. Greaves Foscco Ltd. 730
9. Rochc Products Ltd. 30
10. Wycth Laboratorics Ltd. 112
11. BASF (India) Ltd. 1204
12. Toyo Enginccring India Ltd. 140
13. Audco India Lud. 298
14. Johnson & Johnson Ltd. 155
15. Ptizer Ltd. 1
16. Bayer (India) Ltd. ‘ 510
17. Sandoz (India) Ltd. (Jan.—Dcc). 90) 4720
18. Tata Klackncr Industrial Plants Lid. 42
19. Tractors Enginccrs Ltd. NIL
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ANNEXURE—IV(B)
(Rs. in lakhs)

SL

No.

Name of thc Company Export carnings/
Forcign Ex-
change  carncd
during the ycar

1990-91
2 3

1. Assam Frontier Tea Ltd. 297.41
(FOB Basis)

2. Darjecling Plantation Industrics Ltd. 220.06
3. Tandon Motors Pvt. Ltd. 258.89
4. Goodricke Group Ltd. 402.20
5. Hoganas India Lud. Nil
6. O.E.N. India Lud. 49.79
7. Midco Holdings Ltd. 461.63
8. Hindustan Dorr-Oliver Ltd. 868.44
9. Porritts & Spencer (Asia) Ltd. 35.29
10. Lucas-TVS Ltd. 212.00
11. Hindustan Fcrodo Ltd. . 42.98
12. Assam Company Ltd. 1934.07
13. Sicmens Ltd. 5906.09
14. Union Carbidc India Lid. 334.16
15. Brakes India Ltd. 534.26
16. Buckau Worl India Ltd. 1089.81
17. Citicorps Overscas Softwarc Ltd. 1106.06
18. Empire Plantations (India) Ltd. 31.83
19. Doom Dooma India Ltd. 139.83
20. English Electric Co. of India Ltd. 43.84
21. Flender Macncill Gears Ltd. 14.72
22. Good Ycar India Ltd. 492.49
23. GEC Power Engincering Scrvices of India Ltd. NIL
24. Gross Becket Saboo Ltd. 247.04
25. George Willamson (Assam) Lid. 3079.99
26. Hazcmaycar Elcon Kandla Pvt. L4, NIL
27. Indian Zcrographic Systems Ltd. 1211.87
28. Moran Tca Company (India) Ltd. 856.06
29. Stewart Holl (India) Ltd. 47.12
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30. Singlo (India) Teca Co. Ltd. 25.21
31 Indutsch Scholtan Pvt. Ltd. 84.13
32. Ultra Tck Decvices Ltd. 884.80
33. Warren Tea Ltd. 2172.00
M, Stone India Ltd. 8.90
35. Continental Profiles Ltd.

(Formerly-Hein Lehman (I) Ltd.) 13.69
36. Atic Industrics Ltd. 2197.00
37. Cemindia Ltd. 0.45
38. Chloride India Ltd. 2210.00
39. Coromandel Fertilizers Ltd. NIL
40. Drayton Greaves Ltd. NIL
4]. Ennore Foundrics Ltd. 5.09
42, E. Hill & Co. Ltd. 366.09
43. Frick India Ltd. 78.15
44, Flakt India Ltd. 54.81
45. Gannon Norton Mctal & Diamond Dyes Pvt.

Ltd. NIL
46. Hindustan Gum & Chemicals Ltd. 9.58
47. Hindustan Lcver Ltd. 18413.75
48, Jhalani Tools India Ltd. 1657.75
49, Malcha Propertics Ltd. NIL
50. Spirax Marshall Lid. NIL
S1. Gargil Sccd India Pvt. Ltd. (US §) 1.86
52. L.M. Van Moppes Diamond Tools India Ltd. 1.19
53. Saurashtra Cement & Chemicals Industries Ltd. 104.28
54. Tcxas Instruments (India) Pvt. Ltd. 592.00
SS. Laxman Isola Ltd. 59.64
56. Widia India Ltd. 986.94
57. Motor Industrics Co. Ltd. 3976.74
58. NG-EF-AEG Engincering Co. Ltd. 81.07
59. Pfcred Tools Pvt. Ltd. 135.41
60. Rosscll Industries Lid.

(Formerly-Jokai India Ltd., Calcutta) 1080.90
61. Graigmore Plantations India Ltd. NIL
62. Quest Keen Williams Ltd. 119.70
63. Raychem Tcchnologies (I) Pvt. Ltd.

(Radiation Tcchnologics (I) Pvt. Ltd.) 13.16
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ANNEXURE-V(C)

(Rs. in lakhs)
SL Name of the Company Export earnings
No. the year 1990-91
1. Plasser India Pvt. Ltd. NIL
2. Silicon Valley Technologies (I) Ltd. N.A.
3. Tribcni Tissues Ltd. 615.77
4. Mahindra Sintered Products Ltd. 156.58
5. Cherokee India Pvt. Ltd. 65.72
6. Dynacomp (India) Pvt. Ltd. 41.41
7. Evcrnit Everest Ltd. NIL

(Formcly Evcrest Building Products Ltd.)

8. General Electric Co. of India Ltd. 108.97
9. S.K.F. Bearing Ltd. 38.49
10. Angus Company Ltd. N.A.
11. Coolsons India Ltd. NIL
12. [.C.I. India Ltd. 1210.35
13. Mctallicks India Ltd. N.A.
14. Tca Estate India Ltd. 8.03
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